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COMMl'lTEE ON PRIVATE MEMBERS' BILLS AND RESOLUTIONS 

(Sixth Lok Sabba) 

THIRTIETH REPORT 
I the Chairman of the Committee on Private Members' Bills and Resolu-

tions: having been authorised by the Committee to present the Report on their 
~ behalf, present this Thirtieth Report. 

2. The Committee met on 27 March, 1979 for-

I. Classification of Bills (vide Appendix I) under clause (b) of Rule 
294(1) of the Rules of Procedure. 

II. Classification and allocation of time for discussion of Bills (vide Ap-
pendix II) under clauses (b) and (e) 01 Rule 294(1) of the Rules 
of Procedure. 

III. Further exantination of the Constitution (Amendment) Bill. 1969 
(Amendment of articles 101 and 190) by Shri K. Lakkappa under 
Rule 294(1 )(a) of the Rules of Procedure. 

,IV. Reconsideration of the classification of the following Bills:-
( 1) The Reservation of Vacancies in Posts and Services (for 

Scheduled Castes and Scheduled Tribes) Bill, 1978 by Shri 
Suraj Bhan. 

(2) The High Court at Allahabad (Establishment of a Permanent 
Bench at Meerut) Bill, 1978 by Shri K. Prakash. 

{3) The Constitution (Amendment) Bill, 1977 (Omission of article 
370) by Shri P. K. Deo. 

(4) The Constitution (Amendment) Bill, 1978 (Amendment 01 
Eighth Schedule) by Dr. Karan Singh. 

is) The Salary, Allowances and Pension of Members of Parliament 
(Amendment) Bill, 1978 (Amendment of sections 3, 4, etc.) 

by Shri Pumanarayan Sinha. 
{6) The Constitution (Amendment) Bill, 1978 (Amendment of 

article 75) by Shri Narmada Prasad Rai. 
0(7) The Small Farmers and Agricultural Workers' Security Bill, 

1978 by Shri P. Rajagopal Naidu. 
(8) The Constitution (Amendment) Bill, 1978 (Insertion of new 

article 332A) by Shri Roop Nath Singh Yadav. 
(9) The Constitution (Amendment) Bill, 1978. (Amendment 01 

article 16) by Shri Vinayak Prasad Yadav. 

·V. Allocation of time under Rule 294(1 He) of the Rules of Procedure 
to the Resolutions at items Nos. 3 and 4 set down in the List of 
Business for Friday, 30 March, 1979. 

Classification of Bills 

3. The Commitree considered classification of Bills specified in Appendix I. 
4. After considering all aspects of the Bills. the Committee recommend that 

. '(i) Tlie Freedom of Religion Bill, 1978 by Shri O. P. Tyagi and (il) The High 
, Court at Allahabad (Establishment of a Permanent Bench at Agra) Bill, 1979 

!"p.T.O. 
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~ Shri Shambbu Natb Chaturvedi be placed is category 'A' aDd II the ro-
maining Bills be placed in category 'B'. The Committee have already allocated 
time for discussion of these BiDs vitti their Twenty-seventh and Twenty-eighth 
reports. 

Classification and Q/location of time to BiUs 

5. The Committee then considered classification and allocation of time to 
Bills specified in Appendix II. 

6. After considering all aspects of the Bills the Committee recommend that 
all the Bills referred to in the ApPendix II be placed in category 'B'. The C0m-
mittee reconunend allocation of tune for each of the Bills as shown in column 5 
of the Appendix II. 

Further examirlation 0/ Constitution (Amendment) Bill, 1979 (Amendment of 
articles 101 and 190) by SJuoi K. LoJckappa. 

7. The Committee thea took up further examination of the above Bill. 

8. The Bill seeks to amend article 101 and 190 of the CoostitBtiOft with a 
view to provide that no House of Parliament or the Legislature of a State shall 
have the power to expel its Members and no resolution to so expel a Member 
passed by the House or a Committee thereof shall render vacant the seat of 
the Member so affected. 

9. After considering all aspects !Jf the Bill, the Committee recommend that 
the Member may be permitted to move for leave to introduce the Bill. 

Reconsideration of classification oj Bills 
10. The Committee then considered the requests of Sarvashri Suraj Bhan, 

K. ~rakash, P. K. Deo, Purnanarayan Sinha, Narm~ Prasad Rai, P. Raja-
gopa1 N~d,u, Roop Nath'Singh Yadav, Vmayak Prasad Yadav and Dr. Karan 
Singh for re-classification of the Bills mentioned in ,paragrap" 2(1V) above. 

11. On reconsideration, the Committee ~ommend that the following Bills 
be placed in category 'A':- ! 

(1) The",Reservation of Vacancies in Posts and Services (for Scheduled 
Castes and Scheduled Tribes) Bill, 1978 by Shii Suraj Bhan. 

(2) ~ High Court at Allahaba,d (Establishment of a P~rmanent Bench 
at Meerut) Bill, 1978 by Shri K. Prakash. 

(3) The Salary, Allowances and Pension of Members of Parliament 
(Amendment) Bill, 1978 (Amendment oj secli01lS 3, 4, etc.) by 
Shri Purnariarayan Sinha. 

(4) The Constitution (AmondmeRt) Bill, 1978 (SubstilUtion Of article 
16L by Shri Vinayak Prasad Yadav. 

'The Committee did not see any justification in altering the original categorisa- . 
tion of the remaining five Bills. 

AUocation 01 time· to Resolutions 

12. ne Committee ,recommend the allocation of time to resolutjons as 
follows :7"" 

( 1) Resolution regarding Procedure foUowed 
regarding promotion of a judge 2 brs. 

(2) Resolution regarding opportunities for em-
ployment of women 2 hrs. 



13. TIlt Committee recommend that-

(i) the classification of Bills by the Committee, as shown in Appendix 
I, be agreed to by the House; • 

(ij) the classification and allocation of time to Bills by the Committee 
as shown in Appendix n, be agreed to by the House; 

(iii) Shri K. Lallappa be permitted to move lor leave to introduce his 
Constitution (Amendment) Bill; 

(iv) tho reclassification of the Bills, as shown in paragraph 11 above, 
be agreed to »y the House; and 

(v) the allocation of time to resolutions, as shown in paragraph 12 above, 
be agreed to by the House. 

NEW OELlD; 
March 27. 1979. 

--:-:::--:--c-
ChaitrlJ 6, 1901 (Saka). 

GOOEY MURAHARI, 
Chai",UIJII, 

Committee on Pnvate Members' Bills 
and Resqlutions. 
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APPENDIX I 

Name of the Bill and the 
Member-in-Charge 

Bill No. 
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Category 
recomml'!lKkd 

I. The Export and SurplUl Removal Bill, 1978 by Shci 163 of 1978 B 
D. D. Desai. 

2. The Central Exci_ and Salt (Amendment) Bill, 1978 164 of 1978 B 
(~ of ueIiMu 1,2, IIc.) by SOO R. D. 
Cattani. 

3. The Natural Calamities Mitigation Commi.ion Bill, 182 of 1978 B 
1978 by Shri P. Rajagopal Naidu. 

4. The Constit\ltion (Amendment) Bill, 1978 (Amertd- 174 €X 1978 B 
mmt of arliek 19 ,/c.) by Dr. Ramji Singh. 

5. The Cow Slallghter Prohibition Bill, 1978 by Dr. 181 of 1978 B 
Ramji Singh. 

6. The COQStitution (Amendment) Bill, 1978 (Amendmmt 175 of 1978 B 
of Eighth ScMdIlk) by Dr. Ramji Singh. 

7. The Parliamen~ Integrity Commi.llion Bill, 1978 180 of 1978 B 
by Dr. Ramji Singh. 

8. The Freedom of Religion Bill, 1978 by Shci O. P. 178 of 1978 A 
Tyagi. 

9. The Indian Penal Code (Amendment) Bill, 1978 177 of 1978 B 
(Amend_t of Slltioll 304A) by Shci Hari Vishnu 
Kamath. 

10. The Indian Penal Code (Amendment) Bill, 1978 176 of 1978 B 
(/lqJI4l of .tiort 309) by Shci Hari Vuhnu Kamath. 

II. The Delhi Sales Tax (Repeal) Bill, 1978 by Shci 107 of 1978 B 
Kaowar La! Cup.ta. 

Ill. The Soil Conservation Bill, 1979 by Shri D. D. Desai 3 of 1979 B 

13. The Constitution (Amendment) Bill, 1978 (Nutd- IsS of 1978 B 
"""t of ar#ieh 19) by Shci Sollgata Roy. 

14. The Preventioa of BigamoUi Marriagel Bill, 1979 by III of 1979 B 
Dr. Ramji Singh. ' 

15. The Hoarding and Profiteering Prevention Bill, 1979 I of 1979 B 
by Dr. Ramji Singh. 

16. The High Court at Allahabad (E'.stabIUhment of a 4 of 1979 
Permanent Beneh at ~a) Bill, 1979 by Shci 
Shambhu Nath Chaturvedl. 

The Country Fishing Boatl Protection Bill, 1979 by II of 1979 
Shci P. R.ajagopal Naidu. 

,18. The Central Sales Tax (Amendment) Bill ,/1 979 (AlMIi- 8 of 19'19 
"..,11 of slCnn 2) by 8hri Vinod Bhai B. Sheth. 

"9, The ConItitution (Amendment) Bill, 1979 (~ 10 of 1979 
of S#MIIIa SdudulI) by Shci K.. Gopal. 

110. The Constitution (Amendment) Bill, 1979 (ArrvIIi- -9 of 1979 
""'" of IIrliI:Iu 343 .. 344) by SOO K. Gopai. 

Ill. The Official LaDauqs (Amendment) Bill, 1979 II of 1979 
(11UlrfiM of- __ 3A, •. ) by Shri K. Gopai. 
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B 

B 

B 

B 
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APPENDIX II 

--- - - . -- ---- ~--- ---- --~ 
Name of the Bill and the 

S. No. Membcr-in-Cbar-ge 

~--- ~.-

il 

------- --

I. The Indian Fisheries (Amendment) 8i.ll, 
1979 (AmendmmI of s«AIms 3, +, lie.) by 
Sbri Pius Tirkey. 

il. The Constitution (AmeodmentlmBill, 1979 
(AmMdnunI of artieU 32+) by S . Eduardo 
Faleiro. 

3· The Polygamy Prohibition Bill, 1979 by 
Sbri P. Rajagopal Naidu. 

4- The Constitution (Amendment) Bill, 1'll9 
(AmMdnunI of trrIi&U ISO) by Sbri . 
Gopal. 

/? 
//5, The Constitution (Amendment) Bill, 19:19 

,/ ~=:' arfi&U 16.4, lie.) by Shri • 

6. The Monopoliel and Restrictive Tnde 
Practices (Amendrnen~) Bill'197~ (~ ,.., of IIditms 21, 1111, lie.) by hri 
Sougata Roy. 

7· The Jute Mill Companiel (~uiaition and 
TnmCer of UndenakiDp) Bdl, 1979 by 
Sbri Soupta Roy. 
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Catqory 
Bill No. recommended 

3 + 

13 of 1979 B 

6 of 1979 B 

ill of 1979 B 

118 of 1979 B 

3+ of 1979 B 

43 of 1979 B 

42· of 1979 B 

Time 
allocated 

by the 
Committee 

5 

il hn. 

il hn. 

2 hn. 

II hn. 

2 brI. 

2 hn. 

II hn. 




